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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ac) IIa

ORIGINAL APPLICATION NO. 250 OF 2022

6_qi.i

HAY TYAGI . . .. APPLICANT

VERSUS

UTTAR PRADESH INDUSTRIAL
DEVELOPMENT AUTHORITY AND ANR.

...RESPONDENTS
\

ADDITIONAL AFFIDAVIT ON BEHAT IF OF THE RESPONDENT
NOS. 1 AND 2/ UPSIDA AS PER THE DIRECTIUON DATED
15.09.2022

I, Rakesh Jha S/o Sh. S. S. Jha aged about 56 years presently working as

Regional manager, UPSIDA at C-2, 4“’ floor, Mahalaxmi MaII, RDC, Raj

Nagar, Ghaziabad, UP do h'ereby solemnly affirm and declare as under: -

1. That the deponent above mentioned is working as Regional

Manager, UPSIDA at Regional Office at Ghaziabad and am well

conversant with the facts and circumstances of the case and hence

competent to swear the present affidavit.

eq

2. That the deponent in compliance of the order dated 15.09.2022

passed by this Hon’ble tribunal wishes to state as under: -

a. I say that the UPSID A/ authority acquires the land for the

planned development of the industrial areas and according to the

demand prepares the layout plan and allots the industrial plots to
the allottee.

b. I say that originally the land is acquired for the industrial purpose.

However, from time to time as per the demand the industrial land

is resized for bigger or smaller plots and the reserve land is also

put to use and developed as the industrial plot and allotted.

c- I saY that as per the layout plan dated 23.11.1991 for the

industrial area “Udyog Kunj” an area measuring 0.30 Ha was

planned for the 'Common Facility Center’ .

/'
ngional Manager

U.P. State indl. Deu.

HIb

Ghaziabad
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d. I say that even after 14 years the authority had not constructed

'Common Facility Center’. In the light of this fact, the then

Regional Manager who is responsible for allotment of the plots

and other facilities related to the allottee, got published an

advertisement for the allotment of the plot in question and the

interviews of the prospective allottees/ applicants were conducted

by the committee constituted by the Head Office, UPSIDA on

11.08.2006 and on the recommendation of the committee, the

Head Office, UPSIDA approved the allotment of the said plot on

12.09.2006. That thereafter on 13.09.2006 the allotment of the

plot in question was done in favour of M/s Span Organics Pvt.

Ltd

e. I say that since the site plan was not available for the said plot, on

the direction of the then Regional Manager, Ghaziabad the plot in

question was mentioned/ named as CF-1 instead of CFC in the

layout plan for which the necessary approvals were given by the

then Managing director/ CEO of the UPSIDA/ UPSIDC. In this

regard, the then concerned Executive Engineer, Ghaziabad

measured the plot as 2946.80 square meters and provided the

prepared the site plan on dated 14.07.2015.

f. I say that the copy of The Preparation and Finalization of

Plans Regulations 2004 is annexed for your kind consideration

and is marked as ANNEXURE R-3.

g. I say that the copy of the approved minutes of the meeting dated

22.07.2020 is annexed as ANNEXURE R-4.

h. I say that gazette notification dated 05.09.2021 declaring the

Scheduled Industrial Areas as mentioned in Uttar Pradesh

Industrial Area Development Act, 1976 (U.P. Act no. 6 of 1976)

as “Uttar Pradesh Industrials Development Authority” is

annexed as ANNEXURE R-5.

1. The allotment letter dated 13.09.2006 in favour of M/s Span

Organics (P) Ltd is annexed as ANNEXURE R_6

3. That it is my true statement.

DEPONENT

l+gionat Manager
U.p. State IncE. Dey. -Author.tg

Ghaziabad
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VERIFICATION
'~'££IRY

Verified at Ghaziabad, UP on this day of December, 2022 that

the contents of the above affidavit are true and correct to my

knowledge as derived from the records available and nothing

material has been concealed therefrom.

HenS
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U'P' Stahj:dl. .Det'. Xuthority
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GENERAL DEFINITION

In these Regulations, unless the context other wise requires-

b
1 .4,o

1.4.1 Icr’ means the Uttar Pradesh Industrial Area Development Acl (1976) of Uttar

Pradesh, passed by the Uttar- Pradesh Legislature as the Uttar Pradesh Act of

1976 (U .P. Act 6 of 1976).

1.4.2 'U.P. State Industrial development area' means an area declared within the

state, required to be deve\oped according to plan, in the opinion of the State

Government that is notified as such by the State Government in the Gazette.

• 1.4.3 'Area'f NotifIed 4rea' means U.P State Industrial Development Area of the

U.P.State Industrial Development Authority to which these regulations shall

apply.

1 .4.4 'Urbanisable area' means the area earmarked for developmenl for the

punlose of Industries, or other supportive uses except for Agricultural Use in

the Development Plan, as described in 1.4.6 (i)

1 .4.5

1.4.6

'Authdrity' means U.P. State Industrial Development Authority.

'Land Use' means the use of any land or part thereof in the industrIal

devebpment area for industrial residential or other uses as describedunder:

o 'Agricultural Use' means the use of any land or part ther6of for farming,

horbcutture, flqhery, .p6GtBy farming, sericuhltre and all legitimate uses

incidental ihereto; and land for the carriage and storage of water on ground

level. Such earmarked kids would normally be are8s kept as reserves for

utilization in future, and hence beyond the urbanisable area.

ii) ' Industrial Use' means the use of any land or building or pad thereof

rnainly for k>cation of industries (production or service oriented), and other

uses incidental to industrial use.
/

iii) ’ Residential Use' means the use of any land or building or part thereof for

human habitztjon and such other uses incidental to residential uses.
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bulldlng or pan thereof for the support services of health, education &

recreation etc. for the community or for public berlent1 including land

appurtenant to such buildings and for such other uses incidental the

community on to a public use.

"; ' Open spaces / Green /4 reds ’ means any land with or without structure left

open or laid out and developed as a public recreational space in the form of tot.

lot gardens, sector or neighborhood parks, amusement parks, woodland, water

bodies, green betts, nurseries / orchards, playgrounds, public assembty,

botanical and zoological gardens, graveyards etc.

•
vi) ' Special u ses' means any other use than above as strictly stipulated in the

development plan.

1.4.7 'Plan' means the plan prepared for the development of Industrial

Development Area by the authority it includes Perspectjve plan, Development

plan, Sector plan and part thereof under sub.section (2) of Section 6 of the

Act. Tbese may be in the form of a document with supportIve maps /

diagrammes .

1 .4.8 ' Perspective plan' means a policy document prepared for the entIre Industrial

Development Area in accordance with the State and National Industrial policies

– for a long'term pe_dod.
•

1.4.9

1.4.10

'Dc\'elopment Plan' means a comprehensive spatjal development plan prepared

for a particular contiguous Notified Area.

'Sector' means anyone of the divisions in which the industrial development area

or part thereof may be divided for the purpose phasing of development.

1.4,11 'Scheme and Project plqn' means Architectural and Engineering proposals

prepared for facilitating the development of an envisaged project.
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SPot ZorlinB' means providing for or permitting an actjvity in a piece of

land/plot/premises for which the land use is other than what’it is being

development for, in the plan, on the basis of compatibility with its

vicinity/surroundings and its influence zone.

'Layout Plan' means a plan of the entire site showing location of plots /

building blocks, roads, open spaces, enVyJexits, parking, landscaping etc.

indicating the activtty for all land parcels.

1.4.12

1.4.13

e

1,5.o PLAN: REQUnREMENTS

1.5.1 The requirements of a plan adopted for the planned development of notified areas

have been framed under the directives of clause 6 of the Uttar Pradesh Industrial Area

Developrnent Acl 1976. A three-tiered planning ipproach has been detailed comprising of :

• a) Puspntive plan at the state level.

b) Development Plan, and Special Area Plan for each of the notified areas by the

authority.

C) Project and Sch8me area plans for sectors or parts thereof, of the development ptans-
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The Authority shall, under the provisions of clause 6. 18, 19 of the act prepare a Perspective

Plan for a period of 20 years to be reviewed after every five years. The perspecUve plan shall

be a policy document prepared in consultation with, and approval of , the State Government

delineaUng the Industrial Policy/Plans at the state level; to promote prospects of, producUvitb’

and employment. It would identify growth.centers, promulgate planned industrIal deveIopmellt

and at the same time where necessary, curb unplanned / sporadic industrial growth

It shall provide the State Government the goals, strategies, and general programme of the

Authority regarding spacibeconomic development of Industrial Development areas under its

jurisdiction.

e

2.1.0 FORM AND CONTENT OF PERSPECTIVE PLAN:

2.1.1 The Perspective Plalr slloII'. -

i ) Identify growth polesf growth centres.

ii) Indicate and define the sectors and type of IndustrIal Development required for each
of these centres.e

iii ) Assess the requirements of land, energy, infrastructure, and work force.

iv) Analyse the costs and benefits, resources and thresholds.

V) Propose a time frame and schedule for the total plan implementation.

v i) IdentIfy partcipators and agencies for the implementation of the various components

of the-plan and define the role of each agency, clearly indicating the scope -and

procedure of the works assigned.

VII) Highlight the varIous state goverr\menU and national schemes and policies
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The PerspectIve Plan shat} consist of a vision statement and guideline for all the present notified

areas, and the envisaged new areas for which fresh proposa\s have to be promulgated.

2. q .2 TIle Perspective Platt sllali illcllrde.

Such rnaps1 diagrams, charts, reports and other written matter of any explanatory or de$cripbve

nature as pertain to the development of the whole of IndustrIal Development Area.

Written matter, forming part of Plan shall include such summary of the main proposals and

such descnpuve matter as may be considered necessary to illustrate or explain the proposals

indicated by maps, charts, diagrams and other documents.

2.2.0 PROCEDURE OF PERSPECTIVE PLAN PREPARATION, AND REVIEW

2.2.1 The Perspective plan preparation shall entail tIle following procedure'.

i) A Working Committee shall be constituted and headed by the Chief Executive Officer,

compdsing of Town Planners, Technical members from the State Governmenl

consultative members from other Governmental Bodies / Agencies (by coTisent);

supported by a team of Consutting Architect Planners, surveyors and enumerators.

This Committee shaH prepare the draft Perspective plan.•

ii) For specialized studies and research in the regional context consultative agencies /

members may be appointed to supplement required data and information that m-ay be

required by the working committee during the preparation of the draft plan.

iii) The Draft Perspective Plan shall be presented to the Authority for approval.

iv) On approval of the Authority the Perspective Plan shall be sent to the State

Government for the Ministry I Cabinet approval.

V) The Perspective Plan shal\ be reviewed by the AuthoHty every after every five years,

and approval of necessary amendments if any shall be sought from the State

C I
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The Authority shall. under the provisions of clause 6 b, of the act prepare Development Plans

for each of its notifIed areas. The development plans shall be pIl Tsi,' Ill pIn its broadly showing

the land area allocations viz. a vIz. demand assessments for industrial uses along.with its

supportive other urban land uses. In preparation of a development plan the locational value,

basic and non. basic factor of the industries proposed, the commuting of people and

transportaUon of goods and services to these works centres, the regional context of any

specific "industry" proposed, shall be taken care of . The plan shall provide area allocations

for different use zones I sub.zones based on compatibility; areas for ancillary and supportive

actjviUes and the complete net work systems of roads, communications, poWbr, dispos–al of

waste etc. The plan shall define the norms and standards of development.

e

The AuthorIty shall prepare draft Development Plans that shall be accorded approval by its

board as per the delineated procedure, and they shall have a validity of 10 years with scope

for revisions after 5 years duty approved by the board at every instance.

Note:

J. It is assumed that the time frame to prepare the Perspective Plan maY be

such that the operational needs of certain Development Plans maY arise

before the approval of the draft Perspective Plan is granletl in such

instances the Development Plans prepared shall be incorporated Itill: vr

\pitltout modiPcations in the Perspective PInk.

2. In case, any provision that is made in the Developnrent Plan of a speciPc

area! which is in contravention to the de\'eloprnqnt and building

regulations (that have been prepared for the entire Industrial Developnlcnf

Area of the AuthorIty) ; the plan st,{ctutc sh.It .„,„„le tltenl.
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3.1.0 FORM OF DEVELOPMENT PLAN: J)
3.1.1 FIle I)eveloplrrent Platt sltall-

Define the various sectors into which the area faliing WIthin the proposed urbanisable

IImit is to be divided;

It. Allocate the area of land for land use;

iii. Indicate, define and provide for-The existing and proposed National Highways arterial

and primary and secondary roads; the existing and proposed other lines of

transportation and communication including railways, airpoa overhead electricity

transmission, canals and natural drains/nallahs etc.

•

iv. The Draft Plan may indicate, define and provide for-

The existing and proposed public buildings; and all or any of the matters specified in

Regulation 3.2.0.

3.1.2 TIle Development Plan shall consist of:

i) such maps, diagrams, charts, reports and other written matter of any explanatory or

descripUve nature as pertain to the development of the whole or any part of Industrial

Development Area.
•

ii)-Written matter .Jomring part of Draft Plan shall include such summary of the main

proposals and such descnpuve matter as the Authority may consider necessary to

illusaate or explain the proposals indicated by maps, charts, diagrams and other

documents;

iii) A Plan of land use shall also form a part of the Draft plan proposing most desirable

utilizatIon of land for pur+oses menUoned in clause 3.2.1 ( ii) or described below.
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CONTENTS DEVELOPMENT PLANS:

t

>3.2.0

3.2.1 FIle Devetopnrelrt Platt lunT ilrcltrde'_

i) Sector Plans showing various sectors into which the industHaS development area or part

thereof may be divided for the purpose of phased development.

ii) The Plan will show the various existing and proposed land uses indicating the most

desirable utilization of land for.

e a) Industrial use by allocating the area of land for various scales or types of industries

and their supportive uses;

b) Residential use by allocating the area of land for housing for different and defined

densi Oes and plotted I flatted development for different categohes of households and

their supportive uses;

c) Conllnunity facilities and public use by allocating the area of land for Government

offices, telephone exchanges, police lines, post office, telegraph office, educational,

commercial and heatth & recreational services, oxidation pond and sewage farm,

sanitary land fill area and other such establishments;

d) Organized recreational open spaces by allocating the area of land for parks & play

grounds, pollution control buffers etc. and for regional requirements of city park,

exhibiUon ground, sports village, stadium, swimmini poet etc;

e) Agricultural use by allocating the area of land for farming, horti_culture, sedcutture,

piggery, fishery and poultry farming;

iii) Such other plans as the AuthoHty may deem fit in the course ol proper development of

the industrial development area;

a) Traffic & transportation plan consisting of proposals for road, railwaY and alr

transportation system.
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b) Infrastructure plan shoving proposa: for land/building for provision of water.

electricity, drainage and disposal of sewage and refuse and also indicatjng proposals

for organized recreational open spaces, civic and cultural centers and land/building for

education. medical and such other infrastructure tacilities

c) Housing plan consisting of estimates of housing requirement and proposals

regarding standard type of new housing units.

d) Ecological plan proposing effective regulatory and planning measures to maintain

the desired urban ecological system.

• e) Landscape plan giving the basic conceptual landscape for Entire Township and

basic ideas of roadside plantation, treatment of parks, open spaces and area or active

and passive recreation.

O Systematic regulation of each land use area, allocation of heights, and number of

stones, size and number as pertain to the development of the whole or any part of the

Industrial Area.

iv) Such maps, diagrams, charts reports and other written matter of any explanatory or

d escripUve nature as pertain to the development of the whole or any part of the tndustHal

Development Area.

e
( v) Written matter consisting of summary of and Main proposals and such - descriptive matter,

as the Authority may consider necessary to illustrate or explain the proposals indicated by

maps, charts, diagrams and other doc_urnqnts.

(vi) The Plan may also proVide for any other matter, which is deemed necessary'for the

proper development of the Industrial development A_rea.

Note :

In case of any conflict or inconsistency bern'ecn the number of proposals ShO\VII _all bnc -

rnap and those sho lyn on any other nraps in respect of any land to \vhich the plan relates,

rhe map which is of a larger scale shall prevail and in case of any snch conflict or

£ncon I,istcncv bent'cen any map and the rvriffcn in(IIter the latter shall prfvail.
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3 , 3 , 0 PROCEDURE OF FINALiS/\TiON OF DEVELOPMENT PLAN : )4
3.3.1 Clearnnce front celrtral agency for overridilrg celrtral acts:

Wherever the notified areas of the Authority fall under the territorial domains of central

or other state government ActslStHctures, clearance for the plan, total or part as the

case may be; depending on the extent of overlap, has to be obtained from the

concerned agency.

3.3.2 Public notice regarding prepoTation of Developn\eIIt Plalr'.

• The Authority shall as earty as may be, after the Draft Plan has been prepared publish a public

notice stating that–

The Draft Plan has beeb prepared and may be inspected by any person at such time and place

as may be specified in the notice.

Objections and suggestion, if any, in respect of the Draft Plan shall be sent in writing by any

person to the Chief Executive Officer of the Corporation before such date no being earger than

30 days from the date of publication of the notice and in such manner as may be specified in

the notice. This notice may be issued in Form 'A’ appended to Appendix 'A' of this regulation.

• 3.3.3 Mode of publication-oftlte-PIIblic Notice'.

_- :Every public notice mentioned in Regulation 3.3.2 shall be in writing under the signature of the

Chief E.xecub've Officer and shall be widely published in the development area to be affected

4hereby affiiing copied thereof at conspicuous public places within the said development area,

or by advertisements in a newspaper having circulation in tHe development area. This

publicaUon shall be two or more of these means, which the Chief Executive Officer of the

Authority- m_ay think fit

3:3.4 Inquiry and I tearing:

a) After the expiry of the period specified in the notice for making objections and

sugges6ons, the same will be placed before a Committee to consider the objections
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and suggestions. The Committee shall be constituted by the Chief Executive Officer and

shall consist of three members, one of whom shall be Town Planner, The Committee shall

fix date (s) for disposal of objection (s) received and shall serve notice on the affected

person (s}/body who has filed objection (s) and may allow a personal hearing to the

affected person(sPx)dy in connection with hishheir ob}ecUon(s), after intimaUng the time,

date and place of hearing.

Explanation:

The Conrrnittee shall do the identifIcation of affected persons/body and its decision

in this regard shall be Pnnl and conclllsi\'e.

•
b) The Committee shall after conclusion of the headng submit its reportJ recommendation

to the Chief Executive Officer of the Authority .

3.3.5 Consideration of the recommendations of tIle Contmittee'.

i) The recommendations of the Committee shall be submitted to the Chief

Executive Officer for consideration thereof .

ii) If the Chief Executjve Officer is of the view that the Committee has not

considered some matter, he may refer the recommendation. back to the

Committee for consideration of the same.e
iii) The Chief Executive Officer shall submit his report along with the

recommendation-s of the Committee to the Authodty.

3,3,6 Finalization/Approval of tIle Dqvetopment Plan by the AutJloritY:

a) nIe Corporation may, after considering the report of the Chief Executive Officer and

any ouer mdter1 issue direcOons for variations, modificatiQns or amendments of the

Draft Plan.

b) The Authority shall approve the plan with such vaHatjons, modification or

amendments as are deemed to be necessary by the Authority.
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Plan approved under clause 3.3.6(b) shall be effedjve for a pen,.)d specified by the

Authority but such period shall not be less than 5 years

3.3.? Date and comrnencement of Developnreltt Ptalt

Immediately after a Plan has been approved by the Board a public notice snaII be

published under the signature of the Chief Executive Officer in the manner provided

in Regulation 3.3.3 stating therein that a Plan has been approved and naming a

place where a copy of the plan may be inspected at all reasonable hours and upon

the date of first publication of the aforesaid noUce, the Plan shall come into

opeFaUc>n.

3.3.8 Atnendn lent of the Development Plnn:

i) The Authority may make such amendments which are not envisaged in the

Plan or which relate to the change in extent of land use, or standards of

provision of network services. Before making any amendment in the Pla,

the Authority shall publish a notice in at least one n8wspaper having

circulation in the developMent /local area inviting .objecdons and

suggestions from any 8ffnted person with regard to the proposed

amendment before such date as may be specified in the noUce and shall

consid@ all objecfons that may be received. Every amendment made under

this Regulation shall be published jn any of the manner specified in

Regulation 3.33 and the amendrnent shall come into operation either on the

date of the first publication or on such other date as the Authority may fix.

@

ii) The C.E.0. by way of Spot Zoning can effectuate -provisioning of Socio-

cultural facilities, which are inadequate br those activities which have been

accorded status of industries by Govt of U.P. in the varSous industrial use

zanes.

Note :

i)Prior _to the enforcement of this regulation; all the plans implemented so far, in the

notifIed area shall be deemed- Development Plant They shall be incorIiorated in the

crisi+ ing Devcloplncnt Plans of tIle corresponding urccl'j lrith or rvitltout modi$cariorls as

tleetrte(i necessary by tIle Authority
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3 = 4 a O D E \/ E L O P M E N T P ILF & N S F O R S M A L L N O T I FIED AREAS ( UP TO Z O

ACRES):

3.4.1 For U.P. State Industrial Development areas, which are up to lso acres in extenl the

development plans shall be deemed to qualify as project / scheme plans. The

approval and sanction of such schemes shall be accorded by the C.E.0. in the

category of project and scheme plans.

3.4.2 For such notified areas, in order to induce IndustrIal DeveIopmenl the C.E.O. may

allow allocation of land exclusivety for .uses which promote deve\oprnent of the

region; and are necessanty not related to the envisaged “design” populatjon, or the

prescribed planning standards in the Development Regulations.

i) However such allocations can be to the extent of maxim-um 25 % of the gross area;

ii) Ttle special or deviated norms have to be explicitly mentioned in the ptan; and

iii) The proposal has to follow the regional context of the Perspective Plan.

Explanation.'

a) Since the small-area development plans are not required to follow tlle set

procedure of the de$elopment plan preparation, there may arise situations rvhere

the standard development code or regulations of the bye IInes are seemingly

ignored; -also since the plan content shall override the b)'e laB'& it is therefore

imporlant t-hat all proposals lvhich vary in content of nranncr /rbnt thc

development regulations or the b)'e lawn shall be explicitly mentiongd in the plan

giving reasons thereof.

b) Regional conteH of the plan means the requirements and dernan(i /or serviced

land that maP arise, from the hinterland beyond the territory of the plan area; or

for induce-d industrialization, in the rt'ay' it is described in the Perspective Plan FIr

the concerned development area

a
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3.5.0

3.5 1

SPECIAL AREA PLANS:

}A
The Authorlty may prepare Specia! Area Plans in a Development Plan on non.

conventional format for the purpose of promotion of exporl corridor developmenl

tourism devek)pment etc. for an entire notified area, or as a part of a parqcuiar

.development plan, ctearty demarcating the terhtorial limits of the plan. This plan / part

plan and its details may be categorically different from the regulatjons set out in these

byeta\vs.

3.5.2 These plans shall be comprehensive in their own merits, contain all details of urban

design and development controls, corresponding with the purpose for which they are

prepared. The Layout Plans prepared may be in variation to the set of standard

byelaws; however the plan shall be approved by the board and shall prevail, for the

controlled development of that part However:
e

i) The special or deviated norms have to be explicitly mentioned in the plan; and

ii) The plan has to follow the regional context that may be mentioned in the Perspective

Plan as per the explanation b of regulation 3.2.4 . Cited above.

•
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4.o PROJ ECT AND S( : I-i E M E P l_, A NS

The Authority shall, under the provisions of clause 6.2 cId le of the act prepare Project and

scheme plans for all projects and schemes, which fall within areas where development plans

have been prepared for the notified areas. These plans shall be basically lay out plans

showing all categories of roads, plots, open spaces, all building development-controls

regarding setback and use designations, net work and service facilities, system of distribution

and disposals, and reserve areas demarcated for specific purposes.

The plans, essentially Architectural and Engineering proposals of the different schemes that

are taken up for development shall be conceived within the framework, and as per the

provisions of the development plan of that area, and they shall be accorded sanction by the

C .E.0

•

Note :

In case a Project / Scheme plan has to be prepared for the purrose of intnretliate

inrplementafion, before a Development Plan of that area is ready; it sllall foIIo it' fIle

stand(uds and norms as mentioned in the /3)'e/art's and defIne the Use Zoning Regulations

in the prescribed format; within the scheme area; such that the schcnlc-plan tna)' be later

assimilated as such or rUth minor modifrcations in the Da'elopnrent Plan.In tIle absence

oy a developnrent plan, the postulates and guidelines of the Perspective Plan if any,

cannot be ignored

•

4.1.0 FORM AND CONTENTS OF PROJECT / SCHEMES:

4.1 .1 TIle project/scheme plans shall :

i. Define the exact area and boundaries of the site/sector, giving Field Nos.

(Sazara Nos.) and other local details for the purpose of proper referencing,

topographical survey, levels etc. The nos. and details of the contiguous lands

around it shall also be mentioned.
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Clarify the stipulations of the development plan it,at shall be incident on it by

virtue of its location / position in the development plan

It

iii. Contain information about all roads. drains, electric and sewer lines etc.

indicating size, Cross.sections. specifications etc

iv. Contain all information about all the premises indicating size. area a-hd use

v. Contain an estimate of costs and the bill of quantities based on current

schedules, specificatIons and engineering drawings of the designs proposed

for the entire schemeJproject

vi. Include the financing, cash flow and the implementation schedule

•
4.1.2 TIle project/sclteme plans slrall colrsist of'.

i. A Layout plan of the entire scheme based on actual field survey of the area to

enable all calcu\ations of lengths and levels, showing each premise with a

number allotted to it; the proposed road and other supply and disposal

systems/networks.

ii. Written matter in the form of document of : the bill of quarItitiesIestimates,

specifications, schedules and other such-engine&ing data that is required to

explain the projectJscheme.

8
iii. Such plans_as th:e authority may dee_m fit in the course of proper development

of the indusbial area -such as; TrafficfTransportation ptan, Infrastructure plan,

Housing plan, Ecological plan, Landscape plan etc.

4_2.0 PROCEDURE OF PREPARATION AND FINALIZATION OF SCHEME /

PROJECT PLANS

4_ 2.1 Preparation of tIle scherne / project plans

The AuthorIty shall prepare the plans with necessary inputs of :

1. AntIcipated or surveyed demand for serviced premises for the area in questIon

for justifying feasibility of the project I scheme.



it. Topographical and other civil survey data and measurements,

iii. Stipulations of the development plan or other rjding st.licttlres,

iv. Standards and norms laid out in these byelaws.
b)

4.2,2 Fillaiization of the scllente / project pltllls.

i) The scherneJpmject plans plan prepared. along vHth all the detaits regarding the

form, contenl conformity with the deve\opment plan; and the data regarding the

demand survey, feasibility etc. shall be presented to the Chief Executive Officer. The

C.E.O. shall satisfy himsetf with the provisions of the plan, its validity, feasibility and

benefit.costs and may thereafter approve the scheme for execution as per standard

practices adopted by public agencies / organizations .

e ii) The approved plan shall have a validity of 5 years. On the lapse of this period the

§ntire scheme shall be re-evaluated on terms of the current prevailing scenario,

demand and cost variatjons, changes in the deve\opment plan, revisions in the

regulations etc.; and approval of the C.E.O. be taken afresh.

4,2.3 Amendment of Project/ Scllemes:

There shall be scope for revision in the plan which shall be duIY approved bY the

C.E.O. at every instance;

However:.

i). Any proposal of a schemeJpro jed which shall materially deviate in content bY

way of the specified use or the form of development from the overTUling development

plan1 or effect changes in he sbeet patterns or structure of the development_plan shall

- be FeferTed to the boird for appropriate revision of the development plan as per

procedure given in 3.3.8 above.

©

ii) After a projectJscheme plan has been finaiized and accorded approval, or in

schemes executed earlier, any change that is subsequentIY proposed which matenalIY

affects the standard norms of provision of open spacesl roadsl and other essential

community fat.„itiUes shall be referTed to the Board justifying the reasons of relaxations

I deviations required.
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Notice is hereby given that:

1- (a) the draft Plan of the Uttar Pradesh State Industrial Development Area

................................. of the Uttar Pradesh State IndustHal Development Authority

, tehsil ............................., district .....,........................ has been prepared ; and

• (b) a copy thereof will be available for inspection at the Office of the U.P. State

Industrial DeVelopment Authority at .......,................................,..... between

th-e....:,........,.......,..to..........................p.m. on all working days till the date mentioned

in para 3 hereafter.

2. Objections and suggestions are hereby invited with respect of this Draft Plan.

3. Objections and suggestions may be sent in writing to the Secretary / Chief

Executive Officer, U.P. State Industrial Development Authority at ...........:.-.......'.......-

before the........................ day of ,.............,.....200....... Any person making the

objections ot suggestions should also give his name and address,

e

Secretary.

U.P. State Industrial Devlopment Authority.
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IN pursuance of the provisions of clause (3) of Article 348 of the Col\sti{utiorl, the Governor is

: : :T)da :77:: i )t = L: :b: : 1: = 1) : :\ !T : :iT : 1 g E 1 1 g jjght HUtS liLLian of not in cali oi\no• 1 418 / L XXVI lw 4b 2 clot > A
NI). 141 8/LXXVt T -I –20al -267B Jla-97’fC- 1

Dotcli i. IICk!-,vw. Sep:el)!her S, 20(> 1

IN exercise of the powers ul-1(Icr clause (d) of section 2 of Ure Uttar Puidesb Industrial Area

DcveloJ)n\cilt Acl. 1976 (U.P. Act no. 6 of 1976), t:le Go'+"cr:IDf is pleased to declare that the area

rnentioilet! iI) Schedule, annexed hcKlo SIItIll be an !ndustriilt Developlnenl Arc:1, iD be called die ''Uu:u

Prlrdeslr State indusu'iai Dcvelopllrelll Alta”.

2. -t'lle (iovernor is furIJlcr pleased, in exercise of tIle pcm'ers under section 3 of the said Act, to

enlisti(utc, in rcsrlcci of tIle above II lenli011ed Industrial DcvclopInent Area for the purposes of tIle said Act,

all Authority to be called in ''Ulii',1- Pradesh State industrial DevelopIDOIt Auarorily'’ consisting of the

• “"”:";-"''’:–
rcl;' IIldustria I Dcvcloplncnt ConrnlisgoIlc!' alla Principal Sewelltry, .\ielliber.-Clicli rI Iran

b to the Govci'nllrent, tj ual PratJcsll, £I-O,Pc;a.

( b) T’Hllcipill Sccrcl itry to -1:le Govenllnellt, IJlt£u' PI'adcsll, Public hI CItItIC r '\

\Yorks Dcpiill£neni, Or llis lrollrinet\ not below tIle rank of Special
SCcrcli'u\-, E\-offIcio_ - ’ !

(c) E’l-jlrcii3al Secl'ci:u'y, to tire Government, Lil tar Plrldcsl-1, A\'as or , ;vJelltbe r

his l\t'lllrillcc IIt>1 below the I'iulk of Speci iII Secrel lu-y. Ex- oj l-ICiO.

(,/j llrillcipnl Secret fw)’. lo tlle Go\’el'nllrenl, L; un Plrltlesh, J:inillrcc . -, M elllbi' r -v-
Dcp£u'unc Ill or Iris noriri IIce not below lhc rank of Speciirl Secretary, Ex-
of$ cio.

(e) Managing Dinclor, Liluv Pradesh State llldusLriil! DcvcJopmcnt
Corpor iIt ion, Ex-offIcio .

(.f) Priilci pal SCCI-CIat')', to tllc Govcrnnrcllt Ulurr Pradcslr,'Revenue
DepartInuIt or his llollrince not bclt)w the gutk of Special Secrcquy, Ex.
OffICiO.

• k) Cllief Exccubve OI'ficer, New Olihla lnduswial Development M elllber
Autlrority, Ex-offIcio.

v . (I1) Chief ’F(Iwo and Country Planner, to the GovcrllnN IIt, Uttar ' Melnber
Pritdcsh, Ex.offIcio.

(i) Secr'el(uy, to the Government, Uttar Pradesh industrial bfell IbeT

Develc)pIn.eIIt, Ex-offIcio.

(j ) Man:lging i)il-eclor, Pradeslriya Industrial and Dcvciopljrent Melnber
(:orp£)I-tIO£1 Of UII.’Lr PIII(IUSh, EX-OffICIO.

( k ) C:llicf Executive O1'11ccr M cnrbe r–Secret all \,/

3. 11rc l\c:ld,juilnei' of the above Incnlioncd Authority will be al KiInI)ur.

J

b4ell\beI *\.

Member

By al-der,

ANOOP MISI IRA,

Sacll iv
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SI. no Nfune ot

lil(!usll1 iLl Area

1

/

3

4

Illdustlla! Area

POtIDdr\’ Nagaf

in duE,gj-jia Area D;IsIIii

(LJayuB Kul'ij)

ind ItS{ij£d Area J_oIIn Millldi

Indus!:-id Area SSG-J' Road

Ill(!usFiill Area Sector- 17

(Ka\’i Nilgar)

Ill(!usui irl Area Secuu'-22

5

6

7

8

9

10

]lrdusu-iiil Arca S;itc-1,

BS R Road

Industrial Area Site-II,
Lol Ii Road

IndustrIal Area Site-III,
lyIeerut Road

llldu£trial'=Area Site.iV Slltxl.

It}dusuial Area PiuIla Site-1

Industrial Area Paula Site-11

Industrial Area Panki Site-III

IndustrIal Area Padi SHe-IV

industrial Area Pallki Site-V

11

12

13

14

IS

16

17

18

}ndusul a1 Area Partnpur Relha11i

Industrial Arcu S. G. Colnplex H{Ulultnd

!13dusthal Area Unrlao Site-1 Gajauli, Tikargal-lli,

Cilandpul', Vazidpur

’fik{u'g£ulli. C!\irlghtwi

I?.eIIIiIni, Aclrt3araunda

]\'lohali, Pa nllapur

BaIlrur, 13n'khapur,
MiLkarnan. AIIna

Indristn iII Area Unn ilo Site-II

Indusu'i iU Al-ea LId):og I'J’uratn

}11duslri£U Area MaUlur ibA

Industrj ill Area Rae B iu'eli-I

19

20

21

22

1,IS’f OF INDUS-F}tIAL AltE.XS

Ni-unc of

t>istllcl
NIH)le oi

ViII: IEe

Na111ic Il, Cluk-7

SilIId Sllaher
ABIn A tinladFu!

Df61-lil Clhazii iIIad Ghaziabad

b4ctlr-oi!, Dun Jahcri'i

bleInaJI SIll' iIi ,

])ur',cliUtel-a, Cl-,I'JipiyiU la

nuj urS

RajarJur, b;ibirpDr

GII:nii-fOrId (j!!azi=bad

GII:Iziflbad GhazLlbrtd

Gilaziabild Ghadaba(i

GbaziaL’acl GhaziathldDh arga]For, ?,"lorLa,

b{ainalrur url X'Toiddinpur

}4cbiDli, Dulllalrera,

Sllilllpur Blu I',ilaita iiajzl]rur,

C!'illipiyana

Jagt)in, KaI-cbra, ArLhala,
Sahil)abi-Id

Goblr lula, Singhmli,

Siddiqu Nagv, Dhiugal

SaJlibzrbad, Jhmldapur,

PriIhlaclgal-ld, KtMar
Madan, Makanpur,

M£Uralujpur, Fl&q£ul}3ur,

Blluwapur

Nauiaiya Kllera

PaliN G:ulgaganj

Gujaini, Januhi

I>aIM C;tUI sagan.i

Nauraiya KIKra, Gujaini

Ghaziabad Ghaziabad

Nalnt} of

Tehsi !

Area

(in Acfcs)

180.346

SO.2 IO

52 .OOO

469.00C)

206 .000

115.000

\+,

714.000

C::la7latxld Ghaziabad 307.0D{)

Ghaziabad GI\aziat>ad 365.000

1685.000GhaziatMd GhazL'ltxrd

2.34.390

113.358

194.850

25.000

143.800

12,340

12.726

381.000

Kanl>ur

KtLnpuI

Kanl)ur

IQlnpur

Kulpw

\r 4eeiul

,h4ecrut

UnI lao

Kanpur Sadar

Kanpur Sadar

Kqnpu Sadar

Klnpur Sadar

Kanl>ur Sadat

}aeelIlt Sadar

Mec!'uLSacLlr

TJIHlao Sadat

\\, ./

Unllao Un iraQ Sac laI 336.aoc)

bleerut Meerut Sack Ir 96.438

Matburil Math IIla S:ldar 339.432

Rae Bareli IUc Biu'ell Saclar 138.610
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Nailrc ol

Village

Dcvaluuldpur, Rai:lj>llr,

I)haur,ult

llitiu stAid Area Saroji11i NiISiu: Gauh, Giill:all

1 :lOllsiri al Area AlnotISi Arnousi, F£u•l-ukllaba cl

Cllil \v}ul

16 Industrial Area Lc>ni 1.E. Jl3arauli KJlu i'd

27 Industrial Area Unnatr ]-iihlsing Unirao !3ialnr

28 Industi'i iI] Area Gajmula Siie.I AlipurBlrouJ, Bh:ulpur
Khzllsa

29 Industrial Area Gajmula Site-II NiLipura Khadar, Sahdullah- iP Nagar Dllanaura

i)ur, F;ailpur, Gajraula,
Tikaria

NNous IIi, Tiloi Gargai)’a,

Nlathurapur

Junglcruka- I,Junglalaka-2 Gorakhpur Goatkhpur' SacLqr 188,5 IC)

!'iclrhipur

Deg Ira. Ktlalililbad

•

\.,

SI. no !\fiIInG Ol

in(lusulai Arca

Name of Area

’Fellsil ( in Acres)

Rite Bin-cli it llc B:rNli Sadar 219.000

Nallle of

Dlstlict

lltduslilai Arca Rite T3;lrcli-If

o4 LuckIIQ\v LuckIIO\v Stu&lr 235.090

i,uckllow ' J_ucla low Sacklr 236.911

Ghaziabad Gllaziabad Sadar 13.o(X)

Unnao Urllmo SadIr 24 .C)oo

JP Nagar Dlvuutua 34.760

525 ,200

AUn

30 1lldustrial Arca Parsitkhel ll Barcilly BaIvilly Sa( lar 377.480

3 1 hldnsu'iirl Area C;oraklrpm

32 lirdusul iJ Area Kh:IIilab£ld Sitnt Kabir KIll\lilabild

Nag:u

Baharipur, ’fiuopur. C)dIal Mau

Laklhulpur1 Afiaulii, Baipur Agra

iVlustaIJI, MolriunrnadJ>ur

Sikiuldra BaIHstabad, -AsIa-

Mohamrnadpur, Lqkl\anpur,

AHau IIi, Bail>or Mustakil,
Su’:uni Mustakil

Kutubpur Chinaum,

Daulalf)ur, Moinuddinpur,

Tdpjxrkl loriL

37 Indusirl iII Area Kosi KaJalr BiIHmn MaUrunr

38 Ill(Ius trial Area Kosi KoMa I Ndvipur, Nagla }lasanpw, MaUruar

Kotwan

Navipur, N21gia I'lasi Inl)ur, Maarura
Kolwilll

Anganpur, Bad, Bh{Lillsa IVlaUrura

l-iltxgiunpur, RajartunJ)ur, Bullard-

Sat\vII GQpillpur, Nilgla shirhr

ChalnK>o, Jokavabild

Gil II spur u/y''l'zUna

229.360

33 llrdUstr;iII Area Mau

34 h3dusrria} Area Sikturdra

A & B

35 llldustrial Alta Sikandnt C

Mau

Agai Sadiu

102.883

64.840

Agra Sa(lar 185.660

•

q Industrial Area FlruntbiKJ Finy/Iliad nruzabad Sadar 498.5(X)

Chllata

CI)bala

148.790

3(iI.460

39 Industrial Area Kt)si-Ill Chliaia 81.360

40 llrdusurial Arai Math Ola-B

41 Jlldusir'i iII Area SikluldHlbatl

M£ttJlu111 Sa(Iaf

Sikandral}aLl

330.23

1495.770

42 llldusLJiid Arca Kllurjrl BukuKJ-

sl) iIhf

Khui'ja 32,.063
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SI,no. N lune of ' NuDe of N:une ot

Industliit1 Arca Villa ne Dislhct

]lldtlstrl iII /\ica Kllul'ja Daslull!!"d, JaIl:In[luI, Buliu ld-

Growth (=c n . R ukn lpur, N:Lii IIl uri slut tlr
IJncl-litgaoII

++ in a tl$!riiil Arca Su rajl]or J Kiu,i IiI Gautilln

BudII N:IEar

45 lntlush-i:l1 Area SUEljpUI'5 K.bn:\ G:tuliun

Butyl Nagar

46 ll\dusu'ial Alta Surajpur-5 K.lqnil Gauimn
Ellll> Budl1 Nagru

47 lltd us trial A Itil S unljpur-A Habibpllr, Su Htipul'. G itu IaIn

(]ulisuulpur ButIh Nagirr

48 1,ldusu lai Are:I Sumjpur-13 Gulisklnpur, 'rusiyana, Gaulain

Clranganpur Duc]h N3gar

49 Ilrtlust ri iIi Area Sunljpul-C Gulist£\npur. DevIn Gaul:IIn

Tilpaltit Budir Fg:IEW

50 { lrdusul iII Arc iI S umjpur-C Gu !isti InFO r, DevI iI. Gilu liIIII

( IIons.) Tilpat ta Budh Nasal

5 J ]iidusl li Ill Area Sulajplu-C Gulis12uIpur Gaulan1

Ex iII. Budlr Nagar

52 Irrdustrihl Arca Tn)nica City Agntula, L.utl'u llnl)ur. Gh:r/i:lbild

Pilvis:tdikpur, Kh:uIpur7nbli,
SIId iIb:id Du lulu’ali,

Jlilkik:llpur Khud2ibans,

ll&ulunpur N4iikwiun la

53 )rrclustr'iill Arca M. G. RuM Debut, Shckhupur Klrichra, Gluui:lind

Rawli AInm'pur LuJll il

54 Itrdusu-i iLl Area Jainpur JiinI)ur, Swaruppul', Nagilr Kanllur
iII:Bi Di:IHL

55 iIIdUbill-ial Area ] tania. I Rania Kanpur
Dell:It

56 t11dusKiill Arca lizlnia-2 Visa)’;lki)ur Kiulpur
1)chill

57 Il}JusLri iII Area Jail Ipar 1:xIn. Jill:ltpur Nilgin, MI)hula K:ulpur
Dell:It

58 I!)d11sai iU Area OaLi-1 1 - R:1lliy:1, S:u's:luHli, Jaiitun

In(!uslri£d Alta Ona-2 ! !LUIgiIi al

59 fllclustrjn) Arca Bijoli Bijoli Jllnlsi

60 ill€111bujal Arcil Indo Gulf l’rittli!)ura, Koi i, Tulwan Jlriulsi

61 lucIus idaI Area ] Iriulsi Biittli ' iIuu Isi

fil-a\wIll ('clr.

NanG of
l’cllsil

K Irullr\

( la!!iII in Budh

Nag:u

C;aut2un Budh

Nagiu

Gaul:un Budh

[>ldii

1) Idll

!>\clri

Dil(Iii

I)ldll

Ghaziabad

SacLlr

I’lap ur

Akbn]3ur

Akbapw

AktxuT)ul

AkbaTur

OrIG

Jllansi SaLLE

jbaJ Isi SadiE

Jilansi Sa(Jar

87
AinI

(in Acl-cs)

1200.843

832.930

0.000

189.000

313.420

4 IS,310

353_870

21 0.000

] 99.840

1376.900

921.627

443.076

13.710

25 ,210

351 .750

537.040

199.060

584.250

322.280

-t
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Sl. no. NaInc of

llldustHal Arca

62

63

f\ #1LFr

65

66

e 69

L, Industrial Area B:uILlrcr

1 1 Industrial Area K urs;i Road

72 1lldusLhal Area Sallaranjrul

73 1lrdusU-tai Are;! Bilgl\pill

74

75

76

11

• 7=

L-
79

80

al

82

83

84

85

86

87

F\Tatne Ol

Villaqc

Irldus Lanl Altit Alnru1)ui

!ndustHir1 Arc:1 Ni!! ent ini

Explas.

Jlldusuiat Arca St!!ncrpul

Industrial /L'ea CI IiIlbnl

Industrial Area Bcgn\jpul

AID all)iII

Niallarra. Sirsikhcra,

Am£Wuf

Sunt’auF

Dllau.-a, Goycla

Bcgraipul', I !usainpur,
UnIon

BId ti, Hamirl)ur, PaIr,il

May, Siclllu'iul, FazulaJ tit

Aluiunpur Clraklblnpur,

Shckhpur, Singrau li

BanUIM UnIt:lo

Guggc>ur, Ulnni, Alniu-sand,I Biu'iIb:ulki

PiIHluni, BougH StUuranlrul

Nivanr Bargar, B:lghpat
Sis:tna Ball gar

NagI il Knnch. B chIa,

Sinchaw£IJI Smni,

GangN)I, Salempur

Navada Slunogar,

- LAwiLin KJlul'd

BI}ul)ian lau, ViuTUlanpur

Murdlrw£ur

Nu)rpur, Knit, Bagau

Pawal'i, Men’:I Htuanganj,

Bhir,\Inpur, lqrozpur,

B:rbnd iI, Baglulu, Meenulpur

IndusulaJ Area Shahjahanpur Pl}u'21ula Ahluadlrur, Shalljall:ul-

(.Billdi Il) M uIJaf)ur, Kisburhui J)nJ

Indusulal AnilSluthjahiurpur Piprinl III Alrnlildpur,ZuniLur SII:Ulj:Uriul-

1)ul

Rtunpul
Bust i

hldusui iiI Area R:un Nag:Ir

llrdUstriiIl Arca Sidhu’iul

Jlrdustrial Arca UlrIrao-3

llrdusi liza Area Saiclnpul

lll<iustrial Arca Nai11i

Ilrdusu'i 2d Area PI',liilpgru-h

Industrial Are: 1 Ml Ir(lbW:III

Industrial Area Bab:'£lla

Pa 1 li ka 1 :Ill

i 1liII-kaI iya, Majkharia,
Pactll\auJ'a

I)arsa JiLng ide

A(Ib:uri[lgriIllt

RaInE it!-h, Mzllrsui

SaInt)dha. N-l:Urso£la ,

ian sulla, R21isIIII, t_Jscntlra,

Sc>Inc

Ch hauchb

IiILJusu'ii l] AITa I)itttikalal I

Indusuia1 AI'c£\ Bas Ii

Industrial Area I)col-ia

IndustNza Area Adbimiagrallt

llldus, iri ;II Area Misllliklr

Indllsul rtl Area San(lila

Industrial Area CllakCIb

Name of

Distdct

I .al itpul

Lid it por

IIamlrpur

J_UCkrlc)w

Mu7affcIr-

ll{tgiu

Clliurdaul i

J£runpu

Unnao

Hililu- iLS

Allah;Iba(1

IZnuapgmb'

Sonbhadra

Bu(hull

J)coda

Sitar)ur

Sitar)ur

ltiLrdoi

I_ilkllilnpu!

NanG ot

Tchsil
Arca

(in Acl?s)

1.nIitpur Sadal- 1 1 3.640

L2iiii:luI Sit(k lr 993.6] o

llainhpur Sadar

Lucknow Sachr

N’!uza!:t'efnaQar

Sa(Etr

CII IInd ual i

h<kldi yuen

Unnao Sa(Llr

560.746

695.454

113.773

306_770

48 , 720

99.420

Unnao Sadar 283. 1 ] o

Patel\pur 506.620

Naku cl 95.400

BagIIp:It Sa cLlr 268.698

l!:tlhl-as 1 1 27.256

Cllayal 776.624

Pnlla IIga-II SacJar 97.920

1)u(Id hi 26.262

GunaQr 1823.71

Sllahjahmlpur 930.75C) -

ShaJljahanpur 146.470
Sadar

S\\; iu 35.980

Bi6G SadIE 80.759

Ihoria

Sitar)or

M ishrikh

Salidii rt

1 49.700

39,510

125 .890

1736.1 30

Lilkllilnl>1 11- 99.490
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NaIIre of

l11cJllslriilt Arc iI

N:unc o!

Viii:lgc

:iS 131Cl\\II, SiIItt:U it, Kiln-lirluli

Ko},'liu Il-M ubzu’ilkr>or

Vi-phu npur

1l)dustriill Al-Gil t .;leI\viI

It\dust titll Arc&I Golldzl

(B£rlralnpnr)

I ;}a ustiIa! Ait fi FIUTEk 1lab( iJ

S!)

{v\/ LJ Kt3iinsci)ur, NaSiii B agb

Riltholll

SailltJlari, Kuli:1\vi III

ilui Sinttu ra, Mahaw{lljrul'

S:lUI-a, Ban\uril MaIn' tin

Ctrikk i

AtuLnrl Bu.i urE Btukl

Arwiu'i, Nadia, Kalchhia Bax);I

KaJchtriil, Sinu ii, Kullnazra Balxkt

Bhurell cli, I)trurtur(Ii Baxk}

!-liuipurJal£U iIb:ICl Faiztb;id

llazipur Singhpur- R-dzri)ad

Kauhitr, 1)21llapur, Bh:lniapur Sultallpur

Industrial Area Et:th

11)aus,taitJ Area Bilogaon

1l)dtlstj'jill Arcil M alwiul

91

92

93

94 ItrtlllstriaJ Area Allclnl

95 ll}duslria! Are?I Bitrgnnr-2

96 113dustriill Arc it Bargiu'ir Flt>al

97 ]rrdtis trial Area Bllurcn(ii

98 in(InstIlal Alta Faiz iIbad- 1

99 llrdustHi II Area Fai7nbitd-2

If]C) llr<lusulirl AreaGaudgzu3j

(KaIIlliu)

IOI ChatoIr Industrial Estate Chaloh

102 ll)dustriitl Arca Jais Jais

]03 IndusFiid Area I':llgal$ 1illganj

KN Industrial Area Moluu\latganj Mohanlalgallj

105 Industrial Arca S:llwall Bilgb

106 Salon Industri iU Estate Salon

307 Sirighpur]ndustrii it IIst:ltc Singhpur

!08 InclusKia! Area ’Filoi ’l'iloi

109 Industrial Area '!’Hsundi Chirida, ’Frisundi

IIO ]ndusKial Area Jagdishpur- Al Kiunntuli', Ulcl\va
Kathaura, Dhulldari,

Balldllaria, SilhaUli

Pali)’a PaschiIn, Kalnrauli
Koinda-Mubiunkpur
Kai ix)ra

Blxrkr

Bhctu il

neIl

111 Jlldusbial Aral Ja8disllpur-B

(Mill vikn Steel)

112 Bh=ldilr ll\dusulal ]:slate

113 Jllclustli iII Area BltcUla

IJ4 llld us.ul iII ArcaDcch

( i):u-s:Kli}rui')

115 Ind usu'iaI Arca JaIno JanIe

1}6 III(I usu'ial Arca Musafil'khana Musallrkhana

117 S:lngratnpllr I11dustHal Estinc Sangnunpur

!Viur Ie c'It

Distllct

S uJtil! Iput

C}t)lltL1

F£uIDki3iiLl;l'il F£dTukitaba(1

EliIII

'M raIlpull

Fat ehpu t

Rae Bareli

Rae BaroJI

Rae Barcli

Rae 13:ul:ii

Rite Barcli

Rca Bare}i

Rite BaNli

Rac Baron

.Sultanpur

Sullanpur

Rae Bare Ii

Suita11 IIU I

RaG Bareli

Sultanpur

Sultanpul

Sultallpur

Sullalrpur

Sultanpur

Su lt£ulpur

!\:tune of

’l-'elrsil

ArEa

(ill Actes)

220.448b4 us:tnrk.tIfII)a

IO 1 .030Bahrunpul

/la a dI Of\II ) ,HC)\J

1 00.760

242.730

537.971

lilith S£ldar

Blrogaoll

Bill(1 ki

Ati lina 1 7 .7(X)

Biurcll Sadr 1 54.960

BtInch Sad&r 5 10.720

BaIItIt Sacllr' 98 .860

Faimhad SadiE CM .4 1 8

Fainlbad Sa(Iaf 47.130

Gaullgillrj 206.849

I'iIoi 1 1 .640

Jais 14.3 10

Lllgalrj 1 0.470

IVlollanl£Uganj 1 2.740

Salon 86.00

SIdOll 13 .350

'Filoi 6.290

I'iloi 19.320

Arnedli (>49.965

Musafuldrana 1706.760

\

'filoi
Musa h rHlana 702.850

Tiloi

Musafukllana

Musa11rk]lana

Musa11rldlaIH

6.150

8.390

10.100

Mus:Lllrldlana

h'lusafirkhana

Musal-irklla IIa

3.580

9.180

3.320
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SI pRO, N{une of

i-tldustHal Atea

Name of

Village

t'{an Ie of

District
blaIne of
’Fehsil

Area

(in Acres)

118

li9
]'20

Sbukul Baz£lr Industrial Es lale

Industrial Area TikaHa

Industrial Area B21balpur
I:PIP

!i\ausLaal Area Chola

$bukul B:!zar

Tik£u-aia, B ilUlaur

KarIJlia011

Sultanpur

Su Itiurpur

VaRnasi

Musafukh£*na

Arneali

Pal(lara

2 +31. C

24;3.46€}

272_827

Juned.pur, HanicIFor,

I_ulla}:a', SitaIi Jagarula Ih,

Bod& Sa ini Dulila, Asa!’pw,

TRIal)pDr !!//Kalakpur,
Silalrbajpur, Asha(levi Pram

Ha'duaganj, Fad tIara,

DevsiLini, Talaspur Ka]an

Molranrrnaclpur, Lakh:Input,
Sulnfu'i

DuI!!ildslld;r Sikandid:aJ : 8 75 .407

e
!22 ’fai£uu\gan Indusbla! and

IIousirlg

3 !ndustN£J Area EPIP Agra

Aligarh KaI Sadaf 508.334

101.000Agra Agra SacLrI'

By order,

ANOOP _MISHR A,

S acl liv

e
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U.P. State Industrial Development Corporation Ltd.
(Und ona: - A- 1/4, LAUIANPUR. Po£r-BOX NO. 1050,-KANPUR - 288824)

Regional Office: - R- 13/1 12, Raj Nagar, Ghaziabad

R'C N" ql eg'tq / STDC /
f: !o . I( D’“ I Silla

MIS SPAN ORGANICS (P) LTD
SMT. SUNnA JINDAL (bIRECTOR)
N-100/Bp MUNSHILALBUILDING '
CANNAUGHr CIRCUS
NEW DELHI

Subject- Allotment of land in Industrial Area Udyog Kunj, Ghaziabad

Dear Sir
With reference to your appnabon dated 02.08.06 for alk>tment of land in our Industrial Area

Udyog KuN at Ghaziabad we' have allotted to Wu: Plot No£FJlndusUial Area Udyog Kunj a

B :AH£E§==d=: : :s n=t::Tb:)De I::F o:: a e=:egp:::FA:: i:: ::: 111:: lneR: Da:j:: \:T=: : f::::1:::=o::::::)
pbt is as per site plan attached here\Hth.

(a) There are construction#prowrties of Value of Rs. = eHsting on the plot cost of yARn stn1
have to te pid bY WU alon9'hth reservation money as mentioned in clause 4 tnkb,/.

(b) by’:;EaiF,a\T„HESTgfm gW7 ::!c£,asdF::Ft?,q=;=::
tter

4. You shan deposit at this office an amount of Rs. 0.00/_ (bmast Money and advarx= prunhjm Rs.

:?Ef%TaT\:sE::QSPtH::/?'T:EE::::lbG:::;)-?iSpfPxEAgLe:i,a,IIe2g SP:

}==b:/=p:::s:q : ))Ipi; Iinjsi:I ?: ;:{iITi; :{ :; E:eg: :$HTt;}: :SS

L}\

> e::a

f



15f);

•J :
Qa (2)

ae:- The premium mentioned herein is provisional and is liable to be enhanced in accordance
with the provisions of Lease Deed

The remaining 75% of the provisional p remium shall have to be paid bY You in tee pqua! PIll

tEIly J : :tr? I ThEn %te tsR aT1fnre: : ho F : L E : dpu£ riF: nRal:T: eeF:1 1 0 : JeB 1 PaT ypo:yIn: : I ? I?na :: nT; 479 : : +ulit
second and subsequent installments of premium win fall due on 1 s1 daY of JanuarY and I'1 daY of
July each year
An interest @ IS% per annum shall be charged on the outstanding (balance> premium Wit{1 ?ffF Ft
Rom the daG of allotment and will be payable alongwith installment of premiump as pOpulated,iq
clause 3 above to a rebate of 2% per annum on payment on or before the prescribed date..apd if
there are no arrears of dues. The amount of the balance premium and the interest due on.it from
time to time shall remain first charge on the land and the building and machinerY eFected thereon
till it is (they are) paid in full.

lote:- The Premium mentioned herein is provisional and is liable to be enhanced in accordance
with the provisions of Lease Deed

'. The Stamp duty, the registration charges and legal expenses involved in the execution of the
lease deed and other agreements from -time to time will have to be borne by you.

. In the event of cancellation of allotment on account of any default on your part, the following
amounts will stand forfeited to the U.P. State Industrial Development Corporation Ltd.

(a) Interest @ 15% per annum from the date of allotment on the total unpaid premium form time to
time till the date of cancellation of allotment on the total unpaid premium from time to time till the
date of cancellation of allotment without allowing rebate in interest, mentioned in clause 5 above
irrespective of the fact whether the dues had been paid in time or not.

And

F'b

(b) Use and
paid/outstanding
cancellation.

Occupation charges/Lease Rent/Maintenance
interest thereon/other dues form

charges/and
the date ofthe date of

Levy/Service
allotment upto

Fe£!£dtER.o constmcte ses a one y UP Ltd' 5 oO t e cost 0 shed to wards
The balance amount, if any, out of the deposits made by you till then, after deducting the amount

:;\TenEs£op:FaPone;£?£yy:uu?hall be liable to pay the dmerence and the same shall be recoverable
8. In the event of surrender of the allotment, the following amounts will stand forfeited to the u p.

State Industrial Development Corporation Ltd.

(a) Interest @ 15% per annum from the date of allotment upto the date of surrender of the allotment

::eIB:c::LaLliLaFac£t J:E?ha:?)thErglXr£ntf;ow\r:iT;lZdt£inH{:T?e:IFijtng the rebate (in intensD

( b ) P ;iS /1C) u? !t a n d i L :c Fnut: 7:90 t h ecrhda: : : Sf:LrFT? ?ie d £g :7 1:1 ii::T:: ::iIi th e L;aTE/ iF= = m £rh ar Wsf and

aT: : :1 :aIi i o: R n i :a : : eQ f nda: PaTI t : : u= 1 1:: 1 i : : : i TC; 1 :FeI : LEE;;a:}= logIEmEIJI:i:kTIg

And

to be forfeited as above, will be refundable. In case the total of the amount paid is less than the

And

n

I

i

i

!

I

a



33 (3)

[elease anY ok?noxious gaseous, liquid or solid effluents from the unit in any case.
pefOFe...exectjion of Le-ase Deed you will havJ to submi{ satisfactory Effluent Treatment Plan.
Yo! Wijl establish at Your own cost an appropriate and efFicient effluent treatment SYstem/plan!
end will ensure that it is ready and functional bs per the norms and specifications expected, laid
down OF stipulated by the State Effluent Board. U.P. Pollution Control Board and any other
euthofitY established by law for the time being in' force before the production is commenced in
IDF unit set UP on the Plot of land covered by this letter.
WheneveF Municipal Corporation of Board. Cantonment Board, Zlia Parishad, Town Area (anY)
other local bodies (body) take over this Industrial Area of UPSIDC, you will become liable to paY
and discharge all rates. taxes. charges, claims and outgoing chargeable imposed and
assessment of every description. which may be assessed, charged or imposed upon then by the
local body and will abide by the laws rules and direction of the local body.
In case boiler is to be installed and coal is to be used. you will obtain clearance from the
authorities concerned.

(e) You will make appropriate arrangements at you own cost for proper disposal of wastewater
produced in your unit.

You will apply for and obtain power connection from the local agency/U.P. Power Corporation as
the case may be at your end and cost. No relief shall be permissible in case of any delay etc. in
obtaining power connection.

11

12. Before execution of Lease Deed you shall have to:-
(i) Submit S.S.I. registration certificate issued by District Industries Centre or copy of receipt

of filing memorandum with SIA or Letter of Intent/Industrial License as the case may be for
the item of manufacturing for which this allotment is made.

(ii) Clear all dues upto the date of executing lease deed as mentioned in clause 3, 4 and 5 of
the letter

(iii) Any other formalities required. if any.
13. You will have to execute the Lease Deed and get the same registered within 60 days from the 1

date of inviting you to do so failing which the allotment is liable to be cancelled wiM the I
consequences as per Clause7 above. 1

14. You will have to take over possession of the land executing the Lease Deed wtalin 30 days from
the date of inviting you to do so failing which the allotment is liable to be cancelled wHh thi same
consequences as in Clause-7 above

15

(a) The original lease deed may be transferred to Financial Institution/Bank upon request in WTjUng

i:? Iyeh ep 1:cS : c7 nf: rt Th :cohn :i!! !I =i: : : : i itI Inel : Lu :Ii: : iT : : Pl:vlq:gntli:ll?:!tHhufo :/T:nr£cJ ERE

}

;

I

i
j

Ii
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If

(4)

You tail IP .make payment of interest and/or premium and/or maintenance levy/service
chaFges/and interest thereon on or before t-he due dates 'as mentioned in clause-5/18 of this letter.

El;Id
:•$ b::f

“ . J

If ya!. fail .to set UP unit on the Plot as per clause-23 or if you violate any of the terms and
conditions herein or of the lease died.

(d) if it is found that You have presented wrong facts. misrepresented before the CorporatIon.

(e> if the Plot(s) is/are found to be under use different than allowed herein or allowed subsequentIY.

chimneY and any use of fossil fuel in the process which may cause atmospheric pollution and / or
would not discharge liquid effluent which may be obnoxious by nature or cause pollution. Your
unit should not involve any significant emission of particles and / or gaseous substance in the air.

18. In employing labour for the industry, skilled, semi skilled or unskilled, shall give preference to on?
or two able-persons from the famiiies whose land has been acquired for the purpose of the said
Industrial Area.

19. You shall also pay to the Corporation within thirty days from the date of demand made bY the
Corporation from time to time such recurring fee in the nature of service and/or maintenance
charges of whatever description (including charges for supply of water, sewerage, allotttee's
share of the expenses towards maintenance of road. culverts, drains, parks etc and other
common facilities and services) as may from time to time determined by Corporation and in case
of default you shall be liable to pay interest @................ per annum on the amount due.

OR/AND
you shall pay to the Corporation maintenance charges from the date of allotment on the rates
prescribed below:-

For year 2002 to 2006 @ Rs. 4/1 per sqm. p.a.
For year 2006 to 2011 @ Rs. 6/1 .50 per sqm. p.a.
For year 2012 to 2016 @ Rs. 8/2.00 per sqm. p.a.

Maintenance charges for subsequent years shall be decided by the corporation based -on the
whole sale price index prevailing in the previous year vis-a-vis the whole sale price index in the
year 2016 and would be informed to the allottee. The allottee shall pay to the Corporation such
maintenance charges on first day of July each year. In case of non-payment of maintenance
charges as mentioned above, the allottee shall have to pay interest @ 15% p.a. Further, the
corporation reserve the right to cancel the allotment on non-payment of maintenance charges.

OR/AND

You shall pay service charges @ Rs....... Per Sq. mtrs per annum to the Corporation from fhe
date of allotment or on the rates as may be revised by the Corporation from time to time and
intimated to you.

20. The balance premium alongwith stipulated interest will constitute the first charge on the allotted
plot till fully paid.

21. You will pay use ?nd occupation charges/lease rent at the rate @ Rs. 2000/_ per hectare per year

22' :::: o7SBs?B?Fn=!trrT5TPena ilntjepl:?:LarLIEg.mss of his correspondence letter invaMbV the

2 3 • iE : itf;F i?£? !;a }h;b 1: o;? o£al :oz: £h;du I i : ep TyaE : n?! I\ \ : I hI! ! g h oF q::o: 111 bara :it : : : r :noIll o::

OR

OR

17. You shall not employ in the unit any process generating smoke or fumes or involving use of

a
b
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WII.t,Ing from IIlo CorporaU011. Por111l3 sIon or cl11111(Jon in c0110lllulloll or ctInnOOO in otlaroholdln0

Your8 lalUlfully
lot U.P. Stnto Indt18trlnl Dovoloplnont . CorporatIon. Ltd

aIRegIA\qI Mannaor

/ROG/SIDC /PLOT NO F/udy,a KJ,r \\D,UNo. 'gil
Copy forwarded for InfornrntlOII and nocossnry actIon to:-

1. Clllof Mnn8gor (I.A.) U.P. Stato Indu8trlnl Dovoloplnont CorporatIon Ltd., A.1/4, Laklranpur,
Kanpur-208024.

2. Genoral Manager, DIstrIct Industrl03 Contro, GhazIabad.
3. Exocutlvo EngIneer, ConstructIon DIvIsIon.1, UPSIDC Ltd., GhazIabad.
4. RegIonal Manager, U.P. FInancIal CorporatIon., GhazIabad

callkill Manager

La
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